THE ANDHRA PRADESH LEGISLATIVE COUNGIL
y - (ABOLITION) ACT, 1985

-No.. 34 OF 1985 .

3

o o o [24thMay,1980]

o An Act to proV1de for the abohuon of the I_eglslatlve Councﬂ of the "
State of Andhra Pradesh and for matters supplemental 1nc1dental_

and consequentlal thereto

BE it enacted by" Parhament in the Thn*ty-sn;th Year of the Republlc,

of IndIa as iollowe

1 W) I‘hls Act may - be cal]ed the Andhra Pradesh Leglslatlve Councﬂj

(Abohtlon) Act, 1985,

B 09) It shall come into_ force ‘'on such date1 as the Central Glovernment
_'=may by notification in the Ofﬁmal Gazette, appomt

2 In. tnls Act unless the context otherw1se requlres, -

‘Short

title -
and com-

~mence--
_ment.,
|  Defini-
(o ~tions,
(@) “appropriate - (xovernment” meatis, as respects a law relatmg R
to a- matter ‘enumerated. in List I in-the Seventh Schedule to- the. -

" Constitution, the Central Government, and as reSpects any other law, -

- the. State Government

(b) “artlcle” 'mea’lq an artlcle of the Constrtutlon

+(c) ~“Council” means the Leglslatlve Councﬂ of the State vof

_Andhrs Pradesh

L(d) “law” inciudes an j enactment brdlnance, regulatlon order

_ bye-Taw, rule, scheme, notxﬁcatlon or ofher 1nstrument having the .
. dorce of law in the whole or any:part of the State.of. Andhra- Pradesh;

ey “Leglslauve Assembly” - means .th_e_Legrslatlve Assemblyof -

the State of Anahra Pradesh

, - 3 (. The Leg1s1at1ve Counc11 of the State of Andhra ‘Pradesh “is
L herely abﬁhshed . . . _ . -

(2) On the abohtlon of the Councﬂ every member thereof shall cease '

to’ he sucn member

- 4 In. sub-clause (a) of clause (1) of art1cle 168, the Words “Andhra

Pradesh ? shall be omltted
9.6 R:
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5, In the chxesentatlon of the People Act, 1950 —

(@) in the Third C5cheo.u1e, entry No 1 relatmg to Andhra
Pradesh shall be omitted;

»).in the Tourth . uchedule, tne headmg “Andhi“a Pradesh” ‘and
« 1he entries ther<,u11der shall be omitted. .

6. Section 3 of the Leg-isla‘;ive Counm s Act,” 1957, shall be omitted.

-

A (1) A B1H pendmo in m°'C0nr1ul m'lmedmtle bexore the com-

mememen’r -of this Act which has mot been passed. by . tm, gn_ latlve _‘ .

Aqqemb]y '\*nall -lapse ‘on the abolition of the Council.

(2) A Bill pendmg in the Couneil 1mmedlaue1y before tbe com~_‘ .
mencement of this Act which hag. been passed by the Legis] ative -
LXs’:,embly rmall ot ldp se on the aboli tion of the Counm i, but on . such.
assed before such commence- -
sent by both, Houses of the Legislature of the State of Andhra Pradesh
in the form m Whl °h 11; wag passed by the chlslatlve Assembly

aoDhmon shall be deemed to have been pa

'r A3} If 2 Bil} which having been pagsed by the. Leglslatlve Assembly

s, hF‘fule the commencement of this Act, euﬁher rejected by the Couneil
or passed by .the Council with amendments, the Legislative Assembly
"may, after such. commencement, pass the Bill again with or without- such
‘r omendmerrts if, any, as h"—ﬂve be"n m—;db by the- Councﬂ and the Bill so

8 The appropmatn Governmem may, heﬁ)?‘e Lhe evpu'atmn of one year

from the commencement of this Act, by order, puohshed in ‘the Official

Gazette, make such adap tations and modifieations of any law made before

ssuchicommencement whether by way of repeal or amiendment as may

be necessary or expedient in consequence of the abolition of the Council

_adap’rauonq and 1nDdlﬁCdt101’lS s0 made

. madse. under sectmn 8 -far. the adaptatien-or modification. of a-law made
“before the comn‘encom@ t of this Act, any court; tribunal or: authonty

required ot empowered %o ‘enforce such law may construe the law in such
‘manner, without affecting the substance, as may be necessary.or proper

on. account of the abolition of the Council, in regard to the ‘atter before
'Lhe com’c tnbunal or auﬂ\onty e

under sectJQn 3, and thereupon every, quch.hw shall h_a'.v_e effect subject to

gy Notw.’chshndmﬂ that mo. provision or insufficient provisidn has been

37 of 1957,



